
optntan now and then under some 
pressure. I would like the hon’ble 
Minister to verify this information. I 
wfll stand corrected and will feel hap-
py if my Information goes wrong. A 
number of formations marketed by 
this company under registration cer-
tificate are also without due licences.
I  can quote forty-seven items which 
are marketed by this company and 
their total sale value comes to Rs. 30 
crores.

Therefore, Sir, I would like the hon’ 
ble Minister to reply to my specific 
questions. One; Whether Government 
propose to regularise production of 
foreign dominated companies upto 
3J*t December, 1077 who have vio-
lated various provisions of all the four 
Acts mentioned by me earlier under 
the guise of Hathi Committee report. 
The point is whether the executive 
can take such action. . .which is 
contrary and against the Acts passed 
by the Parliament?

2, Is it a fact that Indian firms huve 
been subjected to the ratio of 1:10 
regarding bulk dropped formulation 
and 1:2 regarding import and indi- 
genious utilisation of raw materials 
which is not recommended by Hathi 
Committee?

3. Is it also a fact that for foreign 
firms, Hathi Committee has not indi-
cated 1.5 bulk drug and formation 
rati* and 1:2 regarding raw materials 
imported and indigenous and your 
Ministry proposes this ratio? Now. 
as mentioned by me earlier, there is a 
non-organlsed sector. Is it a fact that 
these companies in the non-orgam- 
sed sector have obtained 
loan-licence without having 
the principal industrial licencc 
contravening the law of the land? If 
so, what action Government proposes 
to take?

Lastly I would like to know further 
aocording to the recommendation of 
Hathi Committee, will your Ministry 
declare permission letter and C.O.B. 
licence unauthorisedly? If not, the 
reasons thereof may be given.
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MR. CHAIRMAN: Before the 
Minister replies, Shri Ravindra Varma 
will present the report of the Busi-
ness Advisory Committee.

BUSINESS ADVISORY COMMITTEE

F ourteenth R eport

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR 
(SHRI RAVINDRA VARMA): Sir. I  
beg to present the Fourteenth Report 
of the Business Advisory Committee.

18.12 hr*.

HALF AN HOUR DISCUSSION— 
Contd.

Expansion o f  Foreign D rug 
Companies-—contd.

MR. CHAIRMAN: Now the ho*n.
Minister.
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